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12. 5 2004 Present Hon'ble Shri Mukesh Kumar Gupta,
ﬂ’b& (\-WM{ e-ubﬁm Judicial Member
J’-‘-‘N\ w QA | ‘ Hon'ble Shri K.V. Prahladan,
mm MA...,\V,%,J. e Administrative Member.
: ! )
: :, In this Contempt Petition, the
W\‘q '9 }N\ : ~breach of directions ,issued by an order
¥ AT e U - Y A&M -~ . dated 6.4.2004 passed in 0.A.24/2004 is
| .)" V“Q“'U‘ M. M ‘cxg‘ 7+ -alleged.

Issue notice to the respondent
hlp'\ G. ] a_’ k - .as to why contempt proceedings be not

_& /p iinitiated against him for alleged wilful

'?:and deliberate violation of the order

fwe dated 6.4.2004. The personal appearance
&1\ Mvw“\”“*&b ' 'of the respondent is dispensed w1th%ﬂﬁm
619 pndis w thoh % Registry to issue notice at the
?Mge,o QVSO'E\\ 3,\&\0@{- o farllest. '
' . L - P o List the matter on 15.6.04 for
[EPVE A oS ' '.o";cders.

) DAM.T_ ) ‘ , R KN ;2 ° ' d
' nkm 'Q :

Swa» 7 o () 15.6.04.

Present: The Hon'ble Mrs.Bharéti

Roy, Judicial Member

)t_ i | and Kon'ble Mr.K.V.
:2/’5 1‘9" St Lo |
| \

Prahladan, Administra=-
tive Member.

None appears for the alleged
‘O)' wre: 3_5? b.ut“ﬂa A[D P4 4/{ contemners. It is seen ftxwm BKxg
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15.6.04. from the A/D Card that tHe hptiees

im

were sent by the Registry was received

by the alleged contemners on 264502004

It appears that the alleged cont em-
Ap) Cornaey

ner&(e not engaged as yet, The matter

be posted before the next Division
Bench. ‘

1<J§:£L)VX££:QP~
Member (A) o

!

Member (&)

22.7.2004. presengz The Hon'ble 8hri K.V.Sachidananda

*

~

U Sl

- ing, Mr.M.K.Mazumdar,
‘KeV+Se, submitted that he has fllqueply
statement and he also produced an order

Member (J).

The chfble Shri K.V.Prahladan
Member '1(A)Q' E . "
When the matter came up for hear=-
learned counsel for

dated 8.6.2004 atating the nompllance Khx

of the order of the Tribunal passed in o.A.

N 24/2004 dated 644.20080 © - .

bb

applicant has already been retired from

cant's transfer is of no consequence now

The matter is. ralating X0 to trae-
nsfer of an employee in K@V;S.,Legrned coun,
sel for the applicant, Mr.I.Hussain submi- %
tted that the applicant, a teacher, has

already retired on 31.5.2004.
; COnsidering the aspect that the

service, we are of the view that the applis

and therefore, nothing survives and hence
the C.P. is liable to be closed.

g agcordlngly, we close the presen-
COnteﬁpt petition with the akhov egfervat-a;
ions. Noticessent, if any, discharged. §

‘CV<1L~ALXQA}»

Member-(A) - - Member (J) &
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“Guwaheti Bench ] ‘
IN THE 'RALADMINISTRATIVE TRIBUNAL.

GUWAHATI BENUH AT GUWAHATI. :§(§§
Contempt Petition No, ﬁg /2004, -
( Arising out of O,A. No.24 of 2004, )
IN THE MATTER OF ;
Sri Raja Ram Dwivedi
o -aPetitionef.
~Versus =
Sri H.M. Carie
* 5 ... Respondent,

Alleged Contemner,

- And -
IN THE MATTER OF

An_appliéation under Section 17 of the

Administrative Tribunals Act, 1985

praying for initiation of a Contempt

proceeding against the respondent for

non-compliance of order dt. 6.4.2004

Passed in 0.A. No.24/2004,

,-And-A»

IN THE MATTER OF s

Sri Raja Ram Dwivedi,

Son of late G,P. Dwivedi,

R/o vill, Mawaiya,
P.0. Harijindurnagar,

Dist. Kanpur, Nagar, Pin: 206 007

Upparpradesh,

teee Petitioner,
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- Versus -
Sri H.M, Carie
Commissiorer,.
Kendriya Vidyalaya Shgathan,
18, Ipstitutional Are,,
Shaheed Jeet Singh Marg,
New Delhi- 110 026,

oo o hRespdndent.'
Alleged Contemner,

The humble pet tiorer ngmed zbove,

MOST RESPECTFULLY BEGS TO STATE :

1. ‘That the petitiorer is a permanent resident

of village Mawaiya, P.O. Harijindurnagar,-Dist. Kanpur
Nagar, Uttar Pradesh and is presently serving as an

Work Experience Teacher in Kendriya Vidyalaya, Kokrajhar,
Assam,

2, That the petitiorer was initi,lly appointed and
served in Kendriya Vidyalaya at Kanpur and was transferred
in public interest to Kendriya Vidyal,ya, Kokrajhar vide
an order dt, 9.10.2000 of the respondent and he joined

there on 14,11,2000. He will retire on super annuaation

on 30.5,2004,

That the Govt. of India as well as the Kendriya
Vidyalaya Sangathan which is hé@ed by the present

respondent have published virious notifications / guideline

for transfer of their employees. As per the notification/

guidelines, the petitioner was eligible for his transfer

oo 3
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and s such he applied for his transfer to his home

State at U.,P,. He alsé submitted the prescribed format

of the K.V.S. as regards transfer zccording to which

the petitioner is eligible to get top priority ( 20 points)
as he is to retire on 30.5,2004,

4, That as nothing was doe to transfer the petitoner,
he gpproached thés Hon'ble Tribunal vide Original Applicatién
No,170/2003 with a prayer for a direction to the respondents
for his transfer to Kanpur Ares or in any nearby areas

in terms of Official Memorandum ( Accounts Code )
Thereafter, the respondent No.3 of the aforesasid 0.A,

i.e., Asstt, Commissioner, K.V.S. Guwshati filed a written
statement wherein he made false statement that as the
petitioner was transferred on zdministrative ground to
Kokrajhar, he (petit oner) is not eligible for transfer,
This contemtion was challenged by the petitioner before

the Hon'ble Tribunal and the Hon'ble Tribunal vide an

order dt. 21.11.,2003 was pleased to direct the resporent

to pass 5 regzsoned and speaking order on the representations
given by the petitiner/applicant taking into account the
grounds taken in the Original Application and to pass a
reasoned and speaking order in sccordance with law, rules
and instructions within two weeks of receipt of the order
with intimation to the spplicant. Trereafter, the order _
was immediately commnunicated to the %2%32% respondent

on 9,12,2003. 1In this regard, one refinder was zlso

sent on 27,12,2003.

5. That the petitioner states that thereafter,
the respondent psssed an order dt. 5.1.2004 re jecting

the prayer of the petitloner.
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6. That being aggrieved, the petitorer preferred

another Application before this Hon'ble Tribunal, being
0.A. No.24/2004 with a prayer for quashing the aforesaid
order and prayed for a direction for his transfer to his
home State as per the own.guidelines issued by K.V.S.
authorities from time to time as he is geiing to retire
on 30.5.2004 and his family was in great difficulty at
home becguse of his absence. ‘In the said 0.A., also the

réspondent filed wriiten statement reitefating their

eagrlier contention that as the petitioner/applicaht was

transferred on administrative ground, and not on public

“interest,'he is not eligibie’for transfer, The résbndenté

without verifying the contention as well as fact
(Transfer order dt, 9.10.2000 issued by him ) submitted

false written statement and tried to mislead the Hon'ble

Tribunal, Tle reafter detail hearing , this Hon'ble

Tribﬁnal was pleagsed to p,ss. an order on 6.4.2004
discussing%he facté in details gnd rejected the contentions
of the ;espbndent that the petitioeer /applicgnt was
transferred on administrative ground and further held

that as the petitioner /applicant was transferred on

“public interest, he is eligible for transfer back to

Kanpur and he also fets the benefit of being posted in
excess of three years in N,E. Staies for the purpose of
transfer, Bytthe said order, the respondents were
directed to consider transferring the petitioner/applicant
to any ot the piaces ot his choice near Kanpur, Unno,
Lucknow, Fatehgarh and Etowsh within fiffeen days of

receipt of the order,
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The copy of order dt, 6.4,2004
passed in O,A, No.24/2004 is anre xed

as Annexure No,l.

7. That the petitloner states that after obtaining
the cértified copy oi the order, the same was sent.te
all the respondents including the present'respordent
through FAX dt. 17th April 2004 jlongwith a forwarding
letter dt. 17.4,2004,

The copy of letter dt. 17.4.2004 along

with FAX receipt dt. 17.4.04 is annexed

as Annexure No.2.

8. That the petitioner also'sent reminder dt,

30.4.04 to the respondent vide 5 FAX message dt. 30.4.04.

The copy of letter dt. 30.4.04 alongwith
FAX receipt dt. 30.4.04 is gnmxexed as

Annexure No.3.

9. That the petituner states that he also submitted
his representation dt. 19.4.04 alongwith copy of the

order ot the Hon'boble Tribunal through proper chanel snd

the same was forw,rded by the Principal of Kokrajhar

Kendriya Vidyalaya $santham on 22,4,04.

The typed copy of the representation dt,
19.4.04 sent to respondent is znnexed as

Annexure No.4,

The copy of forwarding letter dt. 22.4.04
of the Pttncipal K.V,S.Kokrajhar is gnnexed

as Annexure No,5,
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10, That all his representations have been
received by the respordents and more than three weeks
have been passed since‘ceceipt of owder of thié Hon' ble
Tribunal through FAX dt. 17.,4,04, But till date nothing
has been done to implement the order ot the Hon'!ble

Tri-unal to transfer the petitoner,

11, That the petitioner states that as he is
going to retire on 30,5.04, the respondent is avoiding
of taking any action to implement the order, just to

frustrate the prayer of the petitioner by l,pse of time,

12, That the respondent has wilfully viadlated the

order dt. 6.4.,04 passed in O,A, No0.24/04 in not transferring

the petitioner to Kanpur areas as per direction of the
Hon' ble Tribunal, The respondent is duty bound to
honour the order ot the Hon'ble Tribunal, Because of
violation of the order of -this Hon'ble Tribungl, it is

a fit case for initiation of Contempt proceeding agasinst
him and impose punishment in accordance with law and
further be pleased to pass any other order or odders as
deemed fit and proper in facts and circumstances of the

case stated a.ove,

13, That this petition is filed bonafide and for

ends of justiee.

Under the asbove circumstances,
this Hon'ble Court may be pleased to
initiate contempt proceedings’zganst

the respondents/alleged contemper for
willful non-compliance of order

LA
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dt. 6.4.04 pyssed by this Hon'ble
Tribunal in O,A. No.24 of 2004 and further
be pleased to impose punishment upon

the glleged contemners in accord,nce

with law and further be pleased to pass

any such other order as deemed fit and

proper by this Hon'ble Tribunal

And for this sct of kirdrness, the humble petitioner, as

in duty bound, shall ever pray.

Affida‘/it. ¢ e
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- AFFIDAVIT -

I, Sri Raja Ram Dwivedi, son of late G.P. Dwivedi,
resident of vill, Mawaiya, P.O. Hyrijindurnagar,
Dist. Kanpur Nagar, Uttar Pradesh, presently serving as
a Teacher in Kendriya Vidyalaya, Kokrajhar do hereby

solemnly declare as follows:

1. That I am%he petitioner of the zccompanying
Contempt petition gnd as such I am well acquainted with
the facts and circumstances of the case and also competent

to sign this zffidavit.

2. That the statements made in paragraph 1 to (4 are
true to my knowledge and belief and I have not suppressed

any material fact. |

3. Thyt this affidavit is made for the purpose of filing
Contémpt petition beiore this Hon'ble Tribunal, Guw,hati
Branch at Guwghati in the matter of non-compliance of Hon'ble

Tribunal's order dt. 6.4.04 passed in 0.A, No,24/04

Ide

. AN \ Q
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Sy Offanamed ouwd clulond
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DRAFT CHARGE
Laid dewn befere the Honﬂtble Central Administrative

Tribunal, Guwahati Bench, Gumghati fer initiating

a centempt preceeding against the alleged centemner
/ Respendant fer wilful and deliberate nem cempliance

of the erder of the Hensble Tribunal dated 6:4y2004
Passed in O.A, 24/2004 and futher be please te impese

panishment upen the aleged centmer /Respendant fer
wilful and deliberate nen-cempliance ef erder dated
6=4-2004 passed in 0.A, 24/2004

@OCCE~  PPPoe

-
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¢+ This the gwix 6th day of April, 2004, '

THE HON'BLE MR. K.V. PRAHLADAN, ADMINISTRATIVE MEMBER .. P

Sri Raja Ram Dwivedi,
Son of Yate G.p, Dwivedd,
Resident of vill, - Mawaivya,

e PeQ, - Harijindurnégar. ..
Dist, - Kanpur, Nagar,
Pin. - 206 007. ' -
Uttar pradesh, « « o Applicant,

C e e - e

W7

“rrariteeas -

By Advocates Mr. AeS. Chbudhury énd- ‘
Mr. I. HUSSain.

~ VERSUS -

1. The Unicn of India, through

The 5ecretary. Ministry of Human Resourcevneptt. ;
{(Deptt. of Education}, . S

Sastri Bhaban, New Delhi - le

2. The Commissjoner,

Kendriya Vidyalaya'Sangathan. . E
‘18 Sahid Jeet Singh Marg, St
New Delhi - 110 016,

@
-
<t e
B aradra i i

The Ass:istant Cownuissioner, A\ i
Kendriya Vidyalaya Sangathan,
ion, Maligaon Chariali,

ot

- ¢ o" . ResPondentso

B &

QRDER

- e e

ot
K.V.PRAHALDAN, MEMBER (A) 3 :

s e Aotimef et "

The appidéaﬁt is a teacher in Kenariya Vidfélaya

Sangathan since 1988, Frum 1988 to 2000, tie was transierred

in public interest from Kanpur to Kokrajnar;

where he joined 2

on 16.10.2000 and where he Still continues..The present

Qriginal Application is the second round of litigation.

In

the £1rst 0.A. 170/2003 dated 21.11.2003, the applicant .as

aggrieved on account of the Respondentd not trahsfe;ring him '

to his home town Kanpur since he had less than a year to retire ‘

The O.A. 170/2003 directed that -

5
-

on 21.5.2004.

) ¢ ‘ " The respondents shall Pass a reasoned A

' o and speaking order on the aforeSaid B
representation given’by the applicant P
dated 8,7.2003, taking  into account also

~

Contd...2

Certified to ba

.y

Advocate , - . :
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. the grounds taken by the applicant in - - N
the O.A. They shall paSs a rcasoned and

i speaking order in accordance with law,
relevant Rules and instructions within
tWo Weeks from the date of receipt of

a copy of this order, With intimation
to the applicanc.,*

s
L
.

The Respondents vide reply dated 5.1.2004, vide Annexure-~12,
r® jected the request for transfer. as per this rzply of
5.1.2004, the Respondents said that the applicant had in

his application of 8,7.2003 'raised the follbwing iSSue '}

Q

"1. that he had applied for request transfer

on superannuation for the year 8.7.2003-04
for final settlement of Self and his Family.

2. thdat though the tranSfer policy was extended
to consider the Cases of trgn8fer who has
less than three year to rebiye, his name Was

not inCluded for transfer, \Mpen he had only
ten months to retire... -

that he is facing acute hcalth problem, as
he is suffering from Lumber spondelysis due
to which he is unable towoerk smoothly. ‘

4. that he ha§ to arrange marrldages of his
three grown up daughters gnd Construction

of dwelling place he didn't pos&§esSsed So
far."

2.  The appllcant then went on to say that having

consilered-his application of 8.7.2003 carecfully the compétenc

authority. The Hespondent's decision was

"l. that as per the amended provision of Tlaufe o
7 of KVS transfer Guidelines the transfers -
sought on account of death cf spouse within 3
a period of 2 years of deatn, medical .
grounas as per Para 9 and emplcyees who have
less than 3 years of retire will be placed
on bloc higher in the above seguence that
the others listed in para & of these ‘ -
guidelines. However, the said benefit LTR
(Less than three years to retire) will be
granted to all their chuice statiocns, except
the station from hwere they have oeen dis-
placed during the last one year (i.e.l.4.

2002) subject to want of clear vacancy as
well as avadllability of eligible persons
for displacement in terms of para 10(1) of
the KvS transfwr guldelines. a

;;7 2.. that all the requests of annual transfer
' under LTR category were considered by the
° respondent organisation in tersm of prevai-
ling facts. and circumstgnces of the case '
as well as the kvS transfoy guidelines in
force. The dominant con§ideration in - 7.
t

COth LY q3
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4.

-~

effecting transfers will be administrat ive
exigencies/grounds and organizational
reasons including the need to maintain
continuity uninterrupted academic schedyle
and quality of teachiny and to that extent
no indivisual interest/request shall be
Subservient. Transfer§ cannct be Claimed

as matter of right by those making roguests
nef do these transfer guide lines intend to
confer any such right.

that in the instant case of applicant Beling
due to retire on 31.5.2004, he subm.tted
his application for transfer under LTR
Category with choice station Kanpur cnly
which was aleo considered alongwith all
other applicante but kis request could nct
be materialized for want of clear vacancy
of WET as well as due to non availability
of eligible person for displacement in
terms of para 10(1) of the KVS tranSfer
guidelines at the tine of considering
request transfer under LTR Ccategory.
Moreover, he was transferred from Kanpur

to Kokrajhar in Cct.2000 on administrative
ground as such he was not eligible to be
transfeyred on request to Kanpur as per.
KVS transfer guidelines,

that a$ per Aarticle S4(k) of Education code,
vnich a documentary text, for governance

Oof Xendriya vidyalaya, the services Of KVS
@mployees are liable to be transferred to
any Kendriya vidyalaya of the Sangathan at
any time on short notice on Oorganizational
reasons, administrative exigancies. aAlsoc -
as held by the Apex Court that the indfivie
dual's personal inconvenierices have got
little inportance over administrative
exigencies and public interest particularly
in the matter of transfer/posting. The
personal problems expressed by the
applicant should not ccme in the way of
service conditions and public interest,

Having considered all the facts and
Circumstances of the case Sympathetically
and carefully the undersinged re jects the
request of the applicant to consider his
transfer at his home town. Thus the
représentation dated 8.7.2003 is disposed
of in compliance of the Hon'ble CAT,
Guwahati directicnsg dated 21411.2003: given
in C.a. 170/2003."

Therefore, the preseat O.A. has been filed. The applicant

¢laims that the respondent re jected his
Kanpur in violation of their own guidelines. ‘Thes

gave weightage of 20 pointsémghose:“ who had less than 2
Lo retire on 31.3.2005 and 20 points

Eastern States,

Claim for tranzfer to

e guidelines
for ‘

« Years

for serving in North

- PES——

- ovm—- A P

'
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‘the force of law
OVeX a period cf time. The KVS circular No.F. 1-1/2003=04/
///”aﬁws;“ OLT/KVS{ESLt.III)Vol.II dated 19 9.2002 at @1. NOo. 2 Clarifi-
- y(avire l‘/b\\‘n
(7

2 RS that “"employees who have been transferred jn publ

,.(\\\‘ f,

12 | \ N4 |

1
3. The respondents ¢ laim that the avplicant cannos

Beek transfer to tie s.ane Station froe wrnere he was

t{gnsferred en administrative grounds as per :.onded I T 5

18(d)(41) of xvs trdnsfer guidelines. The respondents alse
stgted thdt teachers transferred on admifiqtfd?iJ“ HrSUnUs
will not be eligible to request for ctronsfor before comg i

M

ing five years Stay at the transferreq Btation. ' -

Lo Heard Mr. 3, Hussain, learned Counsel for Lhe

. . £
applicant and also Mr. M.v. Mazumdar, learned counsel for 1. ;

respondents. It is for the administration to decide

whe should be trangferréd and ko whilch pléce. Howvaver, thare

are orders, instructions and guidelines which acquire almost

o

due’ to their centinucus implementatlon

e gy .y -

i iterest except on administrative greunds can also be
nsldered for request transfer - without any kenure.® The
their wriltnm o
mSponaen\.S have also int L i'statement at Para 3-D said that
the beneflts of tranaxer t@ those with loss than three years

to retirw will be granted all their choice stationsp e&cept

the stations from which they were displaced, Stégg’fhe
Vapplicant,_as per the KVS circular of 19.9.2ﬁeg;is not bourd
ny the rules relating to tenure since he was trans@arred in
public intarest. para % of the recpondent s 1ett@r(aateﬂ T
5142004 at annexure - 12, sald that xhx gince the- applicun;

"was tranuferred from Kanpur to Kokrajhar in ¢Ct.2000 on
administrative grounds he'was not eligible to e transferred

On request to Kanpur as per KVS guidelines,® This by

implicstions means bhat the applicant baﬁﬁmés eligibla for

transfer back to Kanpur since. he was transferred Tt @n
administratLve grounds but in public interest as can be

B
-7
Eog

sezn in the transfor order dated 9.10.2000 at Ahnexure

i COntd...S -

Jeme - 2amas
NI by TR R
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. The applicant also gets the benefits of being nosted in
excess of three years in the N.E. States for the purpose
©f transfer request,

L] . b
.. 5. Taking all these facts into considerction the
? respondents are hereby directed to consider transferring
the applicant to any of the places of his cheice: Kanpur,
Unnao, Lucknow, Fatehgarh and Etawah. The exercise s to
be completed and the applicant informed within f£ifteen
days from the date of receipt of this oyder.
The application is allowed. Mg order as to costs,
Sd/MEMBER(Az)M}
] - \ -
. . secufied L e true Loy
- '.'.‘-r‘?-"(
watiog PLRtiaIL
A6
poaih
. -~
: Section Ofiicer (J)
C.A.T: GUWANLTI BANCH
Guwahati-718°005 W
\o
k}gq/\%
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! Date § 4. A\pril 2004,
To
The Commiss.oner K\'S Har. ;
New Delhi--16
]
Subi—--Compliance_of €' AT, Crawahati. _chie_i:._l_\‘m:.;:%f\_m)uzﬁsfd é; a % 04 v
~ b
Sir, i
: ’ \ !
Flease tind enclosed herewith the order of Hon'ble Car SGuwahal ench e
S S SO P T I . L ) f
F&gii?diﬁg IR STATSISE Of ST R.R.Dwivedi WE of }ﬁ'“\'I\.é)kra')har. -
: Kindly, implement the CAT Order no.-%‘-ﬁ()m. Dated 6 mpxii
: V4. with immcdiate}:i"fcct to honour the honourable CAT Guwabhati.
Thnking you. : 3
: ‘ Yours faithfully E:‘
- $ >.!
Al %« 7] v | I
’ (RR.DWIVEDI} W.E.T. ! ‘
KV KOKRATHAR (ASSAM) i
. - P 3
- - ———— Y3 R el B o P R - o e b i R -u----c,“
{ SENDING REFQORT 1 ' "
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NET . .'
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CNo Lo 911] 126965147 totalno. of pages six only with in due date to avoid the contempt of court -
aroceeding, . . :
Thank you Sou, :
e ours faithfully .
< b, |
. Al
: . é !
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Annexure No.4, ﬂ

R‘Rc DWiVedi » .IWiE.T
KeV.S KOkrajhar.

Date: 14th April /04

To
The Commissioner, N
K.V.S, H.Qtrs. New Delhi-l6.
(Through proper chznnel )
Prircipal K.V. Kokrajhar.

Subs Compliance of Court order No.24 of 2004
of CAT Guwzhati, dt, 6th April 2004.

Sir, _ S
I have the honour to request you that the attached
CAT Guw,hati order No.24 /2004 dt. 6th Aprl. 2004 may please
0 be implemented as directed by honourgble court with
immediate effect as indicated in the order itself.
Thanking you, Sfﬁﬂ
Yours faithfully,
sd/-
19.4.04
Enclosure; CAT order 24/2004 dt. 6.4.04

one oopy

i - Certifed to be
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Annexure No,b5.
PF /RRD /KVK /20042005 /67-68  22.2.2004 0

To

The COHmissioner,

Kendriys Vidyalays Sangathan
18, Institutional Area, .
Saheed Jeet Singh iarg.

New Deihi-lé.

Sub:.ForWarding the representation submitted by"Mr.Rﬁgtiivedi
Sir,
Please find enclosed hérewith a representation alongwith
a copy of the order Hon'ble CAT Guwghati applicatin No.24
of 2004 dated 6th day of April 2004 for your needful,
Thanking you,

Yours falthtully
Enc: 5 page of CAT order, sd/--
e ( S.S. Bhattacharjee)BGT (PHY)
Copy to: ' offg. Principal
sh. RR Dwivedi WET

KV Kokrajhar,

Certified to be

Advocate



